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2, ~1 .4.94 This CaS° cams up for amissin 

t.day. From the record placed before 
me,this seems to be a routine transfer 

in publiC interest, and there ar 

apparently no extenuating circumstances 

which would call ferth any intervention 

from this Tribunal. 

It was, however, mentioned by 

Shri O..Ghosh, learned counsel apear 

for the petitioner, that the applicant 

has not so far received any reply to his 

representation submitted to Respondent 

No,2 on 28.1.1994. According to the 

le arned counsel, the representation 

has not bvidently been considered or 

disposed of yet. Secondly, it wa 

mentioned that subsequent to the 
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submission of the above reresentatjc 

(Annexure.l) there has been a further 

back in the he8lth of the applicant's 

wife who is said to have  suffered 

koxx another heart-attack as recently 

as 15th March,1994. The authorities 

concerned had no 19Pktax opoortunity 

of becoming aware of this fact,Thirdl 

it was mentioned that the applicant's 

son, who is a pupil in a local school 

has his annual examinations scheduled 

to be held during May, 1994)  and these 

will continue till the end of that 

month. 

Mr.Ghosh submits that the 

applicant proposes to submit a fresh 

representtion to his higher authoriti 

highlighting these and som 1other 

difficulties for such consideration, 

as they may extend to him. 

The case is,therefore, 

disposed of at the admission stage wit 

following direction 

the 
	 I 

(a) 	The  applicant is permitted 

to submit a fresh representation 

setting forth his difficulties 

to the concerned authority 

within ten days from the date 

of receipt of a Copy of this orde; 
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The Respondent Th.4 will forward 

the representation to the concerned 

aithority within one week of receipt of 

the said represeni- ation in his office7 

Respondent No.2 may take a final 

decision in the matter keeping in view 

the circumstances of the case. 

In order to facilitate the above 

process, and also in the light of the fact 

stated by the apDlicant relating to his 
(!C in 

wife's sickness and SOn'S forthing annual 

examination, the operation of the order 

contained in Annexure2 is hereby stayed 

till 31st N9y, 1994.Wh41e the applicant 

shall have to abide by the final decision 

of Respondent No.2 in the matter, and 

carry out whatever order is passed by him, 

on or after 1st June, 1994,it is also hoeed 

that the applicant's difficulties Shall be 

taken into considera'jon by the concerned 

authorities before arriving at a decision 

on his representations. 

Send a copy of this order to 

Respordent No.4 by special messenger and 

to other respondents in the usual course1 

Thus,the O.A. is accordingly disposed 

of.No costs. 	 7' 
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